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IN TIIS CENTRAL ACt'INISTRATIVE TRlHJt-JAL,FRINGIFAL BCNCH I

NEW EELHI,

O.A.No.411 of 1992

Ganga Dhar & others

Date of Decision* 10,5.93.

Appl icants,

Ve rsus

Union of India & others .Respondents,

CX)Rv^U

Hon'ble Mr.Justice S.K.Dhaon,Vice-Chairman.

Hbn'ble Mr,3,R,Adige,Member(A)

For the applicants*

For the respondents:

JUDOiENT (ORAL)

(By Hon'ble Mr.Justice 3. K.Dhaon,Vice-chairman)

Tlie petitioners are working as Svieeper^fr^

Apprehending temujiation of their services, the

cane to this Tribunal by means of this api:)licat

They prayed that the alleged order of the terminat

may be set aside. They further prayed that the

respondents may be directed to regularise their

services.

Shri V.C.Sondhi,Counsel,

Shri G,R,Kayyar,Coun3el,

2,

3,

4,

A count.er affidavit haS/been filed.

Counsel for the parties have been heard.

Learned ooun.sel for the respondents states

that no order of termination hasbeen passed against

the petitioners If in future such a contigency arises,

the jespondents shall act strictly in accordance with

V^.3ection 25pof the Industrial Disputes Act, 1947
before retrenching the petitioners from services.

This statement in cnir opinion is a sufficient safe-

guaird at the pre.sent movement.

5, It goes without Saying that the respondents

^ shall ma^ every endeavour to regularise the

services of the petitioners.
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Xy/" Tlie respon^en.'t3 sball notvfecruit juniors

to the petitioners or freshers so long the question
of regularisation of tlie petitioners' services is

not cbciled.

rj^ VJith these directions, this application

is dlsix»sed of finally but without any order as to
oo sts»
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